
1 
Crl.M.P.No.109/2021 in Crime No.156/2021 of Inaguduru P.S.                             Sessions Judge, 
Dt.27.07.2021.                                                                           Krishna, Machilipatnam 
 

 
         Page 1 of 5 

In the Court of Sessions Judge: Krishna Division: 
Machilipatnam 

 

Present: - Sri Y. Lakshmana Rao, 
Sessions Judge, 

Krishna, Machilipatnam 
 

Tuesday, this the 27th day of July, 2021 
 

Criminal Miscellaneous Petition No.109 of 2021 
in 

Crime No.156/2021 of Inaguduru Police Station 
 

Between: 
 

Mareedu Sailendra, S/o. Late Gopi, Hindu, Aged 31 
years, R/o. D.No.8/376, Kasanigudem, Machilipatnam, 
Krishna District.  

… Petitioner/Accused 
 

                A n d 

The State: Station House Officer, Inaguduru Police 
Station, represented by the Special Public Prosecutor/ 
In-charge Public Prosecutor, Krishna District at 
Machilipatnam 

… Respondent/Complainant 
 
 

 This petition coming before me on this day for final hearing in 
the presence of Sri G. Vijaya Rao, Advocate for the Petitioner/ 
Accused and of Sri V.J.M. Lohiya, Special Public Prosecutor/In-charge 
Public Prosecutor for Respondent/Complainant and the matter having 
stood over for consideration till this day, this Court delivered the 
following: 

 
O R D E R 

 

 Petition under Sections 437 and 439 of the Code of Criminal 

Procedure, 1973 (for brevity ‘the Cr.P.C.,’) was filed seeking for an 

order of enlarging the petitioner/accused on bail in connection with 

Crime No.156 of 2021 of Inaguduru Police Station registered for the 

alleged offence punishable under Section 302 of the Indian Penal 

Code, 1860 (for brevity ‘the IPC’). 

 2. It is the case of the prosecution that on 29.05.2021 at 

about 22.30 hours, the alleged offence occurred at back side of the 

Municipal Primary School, Gudugupeta, Machilipatnam. The 

complainant by name Dumpa Savithiri, W/o. Late Nageswara Rao 
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reported to police that her brother-in-law (deceased) got married 

about 29 years ago; it is due to some family disputes arose in between 

the deceased and his wife, they had been living separately for the past 

20 years. As the deceased got health problems, had been staying at 

Godugupeta, and receiving food from his relatives. The deceased 

about 4 years ago supplied power to the tailoring shop of the accused. 

About three months ago, the deceased came to the shop of the 

accused and disconnected the power supply. From then onwards, the 

accused was asking the deceased to restore the power supply to his 

shop.  

 2.1. On 29.05.2021 at about 20.00 hours, the deceased and 

accused had consumed alcohol at Brahmana Doddi, later they 

quarreled with each other regarding restoration of power supply. At 

about 22.30 hours, the accused pushed the deceased and followed him 

till the house of Jonnalagadda Arjun and beat him with Chutney 

Pounder with intent to kill him. The deceased sustained bleeding 

injuries on his right eye and head. Thereupon, Vaddi Venkata Sateesh 

and Dumpa Manikanta shifted the deceased to District Government 

Hospital, Machilipatnam, where the Doctor examined and declared him 

as dead. The respondent/complainant had arrested the 

petitioner/accused on 01.06.2021 and produced him before the 

learned II Additional Judicial Magistrate of First Class, Machilipatnam, 

who forwarded the accused to judicial custody.  

 2.2. The petitioner had not committed any offence, let alone, 

the alleged offence. The petitioner is a permanent resident of 

Godugupeta of Machilipatnam, he would not abscond from the clutches 

of the justice. The petitioner is ready and willing to produce sufficient 
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sureties, if this court orders for enlarging him on bail. The petitioner is 

ready and willing to abide by any condition that may be imposed by 

this court in the event of enlarging him on bail. The petitioner is sole 

bread winner of his family. No similar bail application is either filed or 

pending in any other court for the same relief sought for. Hence, it was 

urged to enlarge the petitioner/ accused on bail. 

3. The learned Special Public Prosecutor/In-charge Public 

Prosecutor having received notice, did not file counter, but opposed for 

granting of bail to the petitioner/accused and contended that material 

portion of the investigation is completed and the accusation levelled 

against the petitioner is prima-facie well founded. The report of the 

Regional Forensic Science Laboratory is awaited. Hence, he urged to 

dismiss the bail application. 

4. I have heard the arguments of the learned counsel for the 

petitioner/Accused and the learned Special Public Prosecutor/In-charge 

Public Prosecutor through ‘Blue Jeans Application’ in the Court 

premises as per the Circular instructions of the Hon’ble High Court of 

Andhra Pradesh at Amaravathi in ROC.No.192/SO/2020, 

dt.21.04.2021, due to Corona Virus (COVID-19) Pandemic effect. I 

have also perused the case diary being produced by the learned 

Special Public Prosecutor/ In-charge Public Prosecutor and other 

material available on record. I have given earnest consideration for the 

submissions of learned counsels of both sides.  

 5. Now, the point for consideration is: 

“Whether the petitioner/accused is entitled for an 
order of enlarging on bail in Crime No.156 of 2021 
of Inaguduru Police Station for the alleged offence 
punishable under Section 302 of ‘the IPC’, as 
prayed for?” 
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P O I N T: -  
 

 6. The learned counsel for the petitioner/accused submitted 

that the petitioner had not committed any offence muchless the 

alleged offence. The petitioner is the sole bread winner of his family. 

He has been in the judicial custody for the past 58 days and urged to 

enlarge the petitioner on bail.  

 7. Per contra, the learned Special Public Prosecutor/In-charge 

Public Prosecutor argued that though the material portion of the 

investigation is completed and the accusation levelled against the 

petitioner/accused was prima-facie well founded and the report of the 

Regional Forensic Science Laboratory is awaited. Therefore, urged to 

dismiss the bail application.  

 8. As seen from the case diary, the investigation officer had 

examined as many as 11 witnesses. The investigation reveals that the 

accused, with an intention to do away the deceased, beat him with 

Chutney Pounder on his head. Dumpa Manikanta (L.W-6) and Vaddi 

Venkata Satish (L.W-7) being eye witnesses to the alleged occurrence, 

in their statements recorded under Section 161 of ‘the Cr.P.C’ 

categorically stated that the accused/Mareedu Sailendra beat the 

deceased with chutney pounder on his head with an intention to kill 

him. The Investigating Officer, under the cover of mediators report, 

seized the Chutney Pounder, with which the accused allegedly killed 

the deceased. The allegation levelled against the accused is grave in 

nature and well founded, prima-facie. This is only the first bail 

application filed seeking for enlarging the petitioner/accused. The 

investigation is not totally completed. The report from Regional 

Forensic Science Laboratory is awaited, basing on which, the Station 
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House Officer will have to conclude the investigation by filing charge 

sheet. Hence, at this juncture, the prayer of the petitioner/accused is 

not convincing and reasonable. Therefore, the petition is liable to be 

dismissed for present. Accordingly, this point is answered.  

 9. IN THE RESULT, Petition is DISMISSED. 

 Dictated to the Stenographer, transcribed by him, corrected on desktop and 
pronounced by me through Blue Jeans Application on this the 27th day of July, 2021. 
 

 

 

 

 

          Sessions Judge, 
           Krishna, Machilipatnam. 
Copy to: 

1. The II Additional Judicial Magistrate of First Class Court, 
Machilipatnam. 

 

2. The Special Public Prosecutor/In-charge Public Prosecutor, 
Sessions Court, Krishna, Machilipatnam. 
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